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Central Administrative Tribunal
Principal Bench:New Delhi

OA 2293/95 '

New Delhi , this the 7th day ol October, 1999

Shn A. V. Har idasan , V i ce Chairman 'P
Bon'hi e Shr i S . P. B i swas , Member < A

Anil Kumar Matta
A.C. Mechanic,
n/0 Telecom, Electrical Sub-Division,
T.E.C. Building,

New Delhi — 110 001.

p/o 22/91-92, West Patel Nagar.New Delhi .
Postal Address: A--374A, DDA Flats, Nevj P.anjit Nagar,

New Delhi .
App1[cant

(By Advocate: Shri M.L.Chawla)

V e r s u s

!, Union of India through
Secretarv CorfLmun icat ion ,

lA Go''t . of India, Sanchar Bhawan,
^  Ashok Road, New Delhi- 1.

2, The Chairman,
Te ie — commun icat ion,Depar tmeut
of Te 1 e-c-ommun i ca t i on ,
Sanchar Bhawan, Ashok Road,
New DeIh i .

3  The Chief Engi neer (Civi1/Electr ica! )
Depti of Te1e-communication,
Sanchar Bhawan, Ashok Road,
New De Ih i .

i . The Super i ntend ing Eng i neer,
Electrical , Department of Tele-Corn,
Tele-corn Electrical Circle,
Samrat Bhawan, Ranjit Nagar,
N e w D e 1 h i . . Res} .> o n d e n 1 s

(By Advocate: Shr i S.Mohd. Ar i f)

0 R D E R (ORAL)

by Ron'b 1 e Sb r i S.P. B i swas, Membe r (A)

The applicant, an A.C. Mech.anic under the

respondents. is before us seeking rel iefs i.n t'-rm.s

declaring th.e Schemes at Annexures A-1 & A-2 a.s u 11''a-vi r es

to the extent that it excludes the operatii-e cadre of the

A.C. Mechanic of the Civi l Wing of the Telecom Department1



■  I He also seeks~  4. i-hp af'^'PesaiH bcH-Hi-•
froC the benefits of the ai..! , , .
" ■ ' wnTRP for short) Scheme
ypYief of One Tirne-Bound Promo 101 -

•»4H nS-^-' i>- - •

..ffpi' pomnletion of 16 yeai s -
,  . . or CovU Wing under the same

app] icahle to clerical ..t
respondent s.

Wh'iP challenging respondents denia- ,. i

:,pH.aO .^O-e.. our atteotrou to t.,e sen.or.t. POsU.ou
our SHr. B,<a,«aO Sarup aUegerUv appo.nte. ou tPe aaa,e
, c. MecPaOc «ho Paa Peen an.o,.ed Ule.a.U a

a« 'anior Mechan.c aupersedu.g the suporo.rsenior position as

t  Thp anplicant also submits thatclaim of the appl icant. The appn-
1. ^ . ,-w3 ri PI d"''lae s 1 5'

the Department had subsequently introd •
Scheme of Promot . on «vh i eh a Iso eto ! udes the oategory
A.C. Mechanic.

,  f,,, rPsr.nndents states that th.p
a  The counsel for tne r s,.... i-p-

i .pe,nt in re-per-t of internal Scheme lannotclaim of the applicant 11. i e-p
,  ihp sa'd Pph^me excludes the categoi l

be entertained since the saio ..01....

and staff to which the appl icant belongs.

We shall now examine the merits of th.

appttoenfs cta.m for pnomot.on. The met .hC th.
applicant has continued to serve the Department from !-)7F
and has not obtained any promotion, „hat-so-ever. is no. m
dispute. Nor is there any complain of his »i.,T..,n.g
unsatistaetory. What is in question iS whether tin
appl icant s case for consideration for promotion •.•o.lld h"
covered under the O.T.B.P. Scheme or under II.- Seheine
in situ prcmoticn or under the .tssured Career Progiession
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1/
(ACP^ for short) Scheme introduopri ih^

I  - - - i.,\ ine Government (>f
India on 09.08.199^ We fin-i 4.find that appj leant's --a^e i

-v.,.ed .. app,,.a,J„
C- . -D' employee.. The eo„hU,.„ps and the eate.orv

"-t Povered under the

scheme are elaborated ,n detai ls ,„ para 2 of
Hie Scheme introduced by the r;„,,t .. , ̂

fndia vide its OM
1^0- 10/J /E dated 13. 0^) igqo 0:

Since the appl icant has
-P'-P the ma.T,.mum o, the ucaie as .t.c, «echa„.c
fetches to ,roup ^c- category, „e do not f.nd a„y ..round to

th
W (->

e -'PPHoant the benefUs Of s,tu Sche.me-,
^  -nc that the ACP Scheme introduced recently on 9,8 I9

Government of India is meant for those who have not
rbce.ved/obtaihed any promotron what-so-ever despite h,v,„.
ivorked .h a cadre over long years. Suo,, ap ,, r r , , ,

'• Pin uiiiciai would

fPt two financial upgradat.ons at the end of
l«h and 24th years sub.iect to the conditions as stipulated
III the anneture enclosed „.Uh the OM. We are of the viee
that the aon ! i onrtt "

' ' " " '" O. ~ '. ase WC>!! 1 rj tj/a f II 1 1 r-- J -t... T u ! 1J coce red either
^ under the in qU,, e •• I. -tu Scheme or .trjp Scheme introduced h;

the Govern.menV of India,

oPP'ioanths claim that he Iv,.
- H, face host.ie discrimination v.-a-vis c./

— H3 accep. applicant se, .^,1,,.,. Bhagwat! Sarup already stands a'

^  ̂ different category of Sr. a t
Mechanic as on 01.02. 19Q. n ,

i®a late for fhe
applicant to rake ,,,, -  issue of seniority'af this stage.
A-pp 1 leant ' s

i a i m 1 o r d1scr imi nation
vis-a-vis Sh

i  ■ ,



Bhagpati Sarup therefore falls on the ground.

O

In view of the details in para 4 aforesaid, we

all o^v the 0. A. with the following d t r e c t i o n s : -

a) The applicant shall be considered for

promotion either under the in situ Scheme or A.(,P

Scheme. The applicant shall also be entit led to the

consequential benefits including arrears from the date th'='

promotlon/upl iftment became due for him.

b) Respondents shall complet'^ ^h'^ p,-. ,,,

respect of our orders above within a period of three raonth.s

from the date of receipt of a copy of this order. We make

It. clear that we have not expressed any opinion on the

merits,/infirmities of either OTBP or of ACP Shceme annexed

at A-2.

Q

c) There shall be no order as to '--osts

I S. P^_Bi-EH
"Member (A)

( A. tPjJdr i d a s a n )
V I ] rman ( J )

)  i
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